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' J U D G M E N T

In this application, the applicant has prayed for quash

ing the seniority list issued on 18-2-1985 showing the

position of the applicant as 5911 (extract at Annexure- '̂)

with empanelment date by Departmental Promotion Committee

as 2-2- 1980 and giving him seniority fran the date of

his promotion on trial basis, viz., 27-7-1978 (Annexure-B).

2. This ,application was heard along with 0»A.No,

593 of 1988, in which the same applicant had challenged the

validity of the orders ' retiring, him prematurely with effect

from 7-4-1988. We obcorvc that O.A.No.593 of 19-38 has been

dismissed by us to-day.

3. The applicant has claimed in bis application that

it is within the period of limitation. The respondent has taken

a preliminary objection that the application is barred by

limitation. We find that the cause of action arose on

27-7-1978 (Annexure-B) , vtien the applicant was promoted on
trial basis for 6 .months as Stenographer Grade-C. He did not

submit any representation at that time or earlier, when his
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^ promoted on regular basis. Vide orders dated

^ 21-6-1980 (Annsxure-E) , the applicant was promoted on long
' /

term basis indicating that his name has been included in the

select list of Stenographer Grade-G w.e.f, 2-2-1980. He sub"

mitted a repres'entation dated 26-6-1980 (Annexure-F) and

the same was turned down on 12-8-1980 (Annexure-G). He

submitted a further representat ion dated 16-3-1980 (Annexure-H)

which v;as also rejected on 17~9-1980 (Annexure-I) .

-since his main grievance is against feds inclusion of his

name in the select list w.e.f. 2-2-1980, this application

is boyond—bhe s''j^'"^diotion of thii Tribuoiil', the cause

of action arose prior to 1-11-1982. Since the seniority

list (Annexure-A) published on lc3-2-l985 shows his seniority

y as having been included in the select list with effect from
2-2-1980 on the basis of orders dated 21-6-l9ao(Annexure-E) ,

this cannot give a fresh cause of-action. Even against the

seniority list, he has f il.ed .the application only on.25-9-1987

and hence this application is hopelessly time barred. Fur

ther since O.a.No.593 of 1988 {supra) has been dismissed, this

application"has also becoms infructuous.

4. In view of the above, the application is dismissed®
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